CAT/7/12

IN THE CENT_RAL ADMINISTRATIVE TRIBUNAL @)
NEW DELHI |

RIS !

0.A. No. 185/89

T.A. No. 199

DATE OF DECISION__ 5.3.,1991,
Smt. Manjeet Kaur Sahn1 '

,aBetmoxmx Applicant
Shri Naresh K, Thansi Advocate for the Pesisionsi®) Applicant

Versus
Deputy Director of Education &

Respondent

1 p

Ms, Kum Kum Jain ' Advocate for the Respondent(s)

CORAM
The Hon’ble Mr. P.K. Kartha, Vice-Chairman (Judl,)

The Hon’ble Mr. De. Ko Chakrauorty, Administrative Member./ '

1. Whether Reporters of local papers may be allowed to see the Judgement ? 7@ _
2. To be referred to the Reporter or not ? ?‘/J -
3. Whether their Lordshlps wish to see the fair copy of the Judgement ‘?/ fuo

4 Whether it needs to be circulated to other Benches of the Tribunal ?

" (Judgement of the Bench delivered by Hon'ble
Mr, P.K. Kar tha, \lJ.Ce-ChaJ.rman)

The grisvance of the applieant, who has worked
as Senior Drawing Teacher in the Government Senior
Secondary School, Gandhinagar, New Dealhi, raleted to
non—paymeﬁt of her pgnsion and other retirement benefits |
consequent upon her voluntary retirement with effect from
31,12, 1986, She has‘aleo claimed for grant of Selasction
Grade and for avard of interest at the rate of 18% per
annum on the outstanding amounts,
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2, The admitted factual position is that the
applicant has sorked as Drauiﬁg Teacher from 5.8,1964
fo 27,10,1966 and thereafter, as Senior Drawing Teacher
till she was allouwed to uoluntarily retire from service
with effect from 31.12.1986.} No disciplinary case or |
criminal case was or is pending against har; The delay
for non—paym:nt of prOportionate pension, gratuity and
() other retirement benefits is unjustified and is to be
deprecated in the stfoﬁgast terms. The non-payment of
pension and other retirement benefits to her is stated
to be dus to some Audit objections which have remained
unsettied. Ug are not impressed by this ceontention
raised by the respondents,
3. On 30,3.1988, the respondents granted Selection
Grade to some Teachers, The respondents asked all eligiblé
persons to file their'claims onlor bafore 22.9,1988,
Pursuant to this, the applicant also filed her claim.
Thoggh the respondgnts hgve Qrantsd Selaction Grade to
the Senior Drawing Teacher who was appointed on 18,12, 1968,
the applicant hag not been given Selection Gfade although
she had been appointed as Senior Drawing Teacher with
ef fact from 27.10.1966f The plea of the reSpondenfs is
that the applicant is not entitlad to Seleetion Grade as

she had sought voluntary retirsment on 31,12, 1986,
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4, The applican?has produced a copy’of a letter issued
by the regpondénts-from wvhich it appeéré that. they have
granted Selsction Grade to the Senior Drawing Teacher

(F smale) uhose date of aﬁpointmant is 18.12.1968, As
the applicant uaé appointed as Senior Brawing Teacher

with effect from 27,10,1966, wa are of ths opiﬁion that

she would be entitled for the benefit of Selection Grade .

and her peﬁéion and other retiremsnt benefits should be
computaﬂ on fhat basis,
5, v'In the light of the foregoing, ue alloy the
application and dispose it ofrpith the Foliouing orders
and«difections;- . '
(i) vUe deplore the culhaﬁle delay in the settle-
A ment of pension and graiuity claims due to ,

the applicant,uho‘voluntari;y ratired on

31.12,1986. We direct that her proportionate

-—

pengion, gratuity and other retirement benefits
shall be releassd to her without an} further
formalities and ignoring the Aﬁditlobjections,
if any, uh;ch was inng; ouer&ue.

(ii) While computing the pension, gratuity and other
retirement benefits of the applicant, the
respon&ents shall reckon the pay of the

Selection Grade,
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(iii) The respondents shall pay interest at the
rats of 12% per annum on the outstanding
amounts due to the applicant from 31,3, 1987

’ to the date of actual payment,
(iv) The respondents shall pay token costs of

Rs,500/~ to the applicant,
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SHas, | 3 SL?I
(D¢ Ke Chakravorty) (P.Ks Kartha

Administrative Member Vice-Chairman(Judl, )



